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• 
(xvII) E orbitant escalation of rents deman-

ded by Bombay Port Trust. 

SHRI RATANSINGH RAJDA (Bom-
bay outh): Bombay Port Trust is the 
bIggest landlord owning 1800 acres o~ l~nd 
in the City of Bombay. Several pnnclpal 
commodity market such as grain, timber. 
hon, steel, charcoal, coal, tiles, cotton, sa d-
lime exi t on the e lands since generations on 
monthly tenancy or 15 monthly leasei, the 
rent whereof was revised periodically agare-
gating about ten times the riginal rent. 

R cently. B.P. r. has demanded escalation 
of rent am un ling to 1000 to 1200 per cent. 
This exorbitant demand has greatly perturbed 
and Jolted the t nants. 

It i worth nothil ,g that government or 
emi-government departments like Food <;::or-

poration, Indian Oil , Defence aDd Bombay 
Municipal orporation have refu ed to 
a ept uch x s ivc increa ement of rent. 

H thi hi hly exorbitant rent is imposed 
taking dvantagc of non-appHcation of the 

ent Act, to B.P.T. lands1 ' the ·~ntir~ · trade 
infra tructure, the backbone of co~m rcial 
activiti in Bombay \\ ill 'come to ~andstill 
8 d thou and of peopl woul.d be thrown 
out of job. 

Thi xorbit ot incr m nt of rent to lOoo 
to 1200 p rent j not only unjust but it i. 
rec l' • rbitr ry, at ociou and mOD troul 
1 unh ra of in any civili ed ociety. Cen-

t 1 0 rnm nt mu t b h ve a an id 1 
1 dl rd, If th Y ploit the helpl nc of 
~mmon man b t r m d)' lie for common 

citizens. Let us not pu h the citizens with 
ther their backs to the wall. It is high time 
the Central Government reconsider the deci-
sion regardinl ill-adise dvincremen of rent. 

(Xliii) Need for developmeDt of areas under 
Macbblishabr Constitueney of Uttar Pradesb. 
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14.35 brs. 

MERCHANT SHIPPING (AMENDME-
NT) BILL 

MR. CHAIRMAN: The House will take 
up the Merchant Shipping (Amendment 
Bill. 

TH E MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.A. ANSARI) : On behalf ' 
of my coJleague. Shri K. Vijaya Bhaskara 
Reddy, I beg to 'move : 

That the following amendments made by 
Rajya Sabha in the Bi further to amend 

.' the Merchant Shipping Act, 1958, be taken 
into consideration: .. 

. . Enacting Formula 

(1) That at page 1, line I, for the word 
Thirty-third, the word 'Thirty-fourth be sub-
stituted" . 

"Claus~ 1 

(2) That at page I, line 4, lor the figure 
1982 the figure ,1983' be substituted". 

These are technical amendment which I 
am pre enting. 

MR. CHAIRMA : The q tion i ; .. 

'That tbe following amendments made by 
Rajya Babba in the Bill further to amend 
the Merchant Shipping Act, 1958, be taken 
into consideration: .. 

If Enacting Formula 

(I) That at page I, line 1, for the word 
"Thirty-third' tbe word Thirty-
fourth' be substituted. 

"Clause 1 

(2) That at page 1 line 4, for the figure 
'1982' tbe figure '1983' be substituted". 

The motion wa ~ adopted. 

MR. CHAIRMAN: Now we hall take up 
the amendment made by Rajya Sabha. 

The question is : 

Enacting Formula 

"That at page 1, line J - lor the word Thir-
ty-third' the word 'Thirty-fourth' be 
substituted. to 

"Clau.fe J 

(2) 'That at page J, line 4. for the flgure 
'1982' the figure '1983' be substituted. 

The Motions was adopttd. 

SHRI Z.A. ANSARI: I beg to move :-
'That the amendment made by Rajya 
Sabha in the BIJI be agreed to.' 

¥R. CHAIRMAN: The qestion i 

7Jlat the amendments made by R jy 
Sabha in the Bill be agr to.' 

The Motion wa.r adopted. 

14.40 hr . 

THIRTI TH A 0 
REPO T 0 

T 

MR. C Al MA : The bou jIJ now 
e up further on id iTation of tb (0110 i 

motion moved by bri . V at ubb · 
OD 5th ov mbcr. 1982, D Iy :-


